FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
DARJEELING ORGANIC TEA ESTATES PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Darjeeling Organic Tea Estates Private Limited

(b) Details of authorized representatives
are available at:

2. | Date of incorporation of corporate debtor 13.01.2009
3. | Authority under which corporate debtor is | Registrar of Companies — Kolkata, Ministry of
incorporated / registered Corporate Affairs
4, Corpprate_ Identity No. / Limited Liability U01132WB2009PTC 131897
Identification No. of corporate debtor
5. | Address of the registered office and | Registered Office: C/o Regus Grandeur Offices
principal office (if any) of corporate debtor | Private Limited, PS Arcadia, 9th Floor, 4A Abanindra
Nath Thakur Sarani, Kolkata 700016, WB.
(Previously situated at 34A Metcalf Street, 7" Floor,
Kolkata 700013, West Bengal)
6. | Insolvency commencement date in respect 28.10.2022
of corporate debtor
7. Estlma_ted date of closure of insolvency 25 04.2023
resolution process
8. | Name and registration number of the | CA Santanu Brahma
insolvency professional acting as interim | IBBI Regn. No.: IBBI / IPA-001 / IP-P01482 / 2018-19
resolution professional / 12251 (AFA valid till 18.10.2023)
9. | Address and e-mail of the interim resolution | Address: AH — 276, Salt Lake, Sector — I, Kolkata —
professional, as registered with the Board | 700091
Email: ip.santanubrahma@gmail.com
10. | Address and e-mail to be used for | Address: AH — 276, Salt Lake, Sector — Il, Kolkata —
correspondence with the interim resolution | 700091
professional Email: dotepl.irp@gamail.com (process email id)
11. | Last date for submission of claims 11.11.2022
12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21, NA
ascertained by the interim resolution o
professional
13. | Names of Insolvency Professionals
identified to act as  Authorised NA
Representative of creditors in a class | ™~
(Three names for each class)
14. | (a) Relevant Forms and (a) Weblink: https//ibbi.gov.in/home/downloads

(b) N.A.

Notice is hereby given that the Hon’ble National Company Law Tribunal, Kolkata has ordered the commencement
of a corporate insolvency resolution process of the ‘Darjeeling Organic Tea Estates Private Limited’ on
28.10.2022.

The creditors of ‘Darjeeling Organic Tea Estates Private Limited’ are hereby called upon to submit their claims
with proof on or before 11.11.2022 to the interim resolution professional at the address mentioned against entry
no. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against entry no. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry no. 13 to act as authorised
representative of the class [not applicable] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

CA Santanu Brahma

P“U B/iq&

IP Regn. No. @

Interim Resolution Professional (IRP) of Darjeeling Organic Tea Estates Pvt. Ltd. (DOTEPL)
IBBI Regn. No. IBBI/IPA-01/IP-P01482/2018-19/12251 (AFA valid till 18.10.2023)

Kolkata, the 30" of October 2022
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BUILDING A STRONGER RELATIONSHIP WITH INDIA
'Britain prioritising trade
deal but can't give timeline'

Ties to improve
further under
Sunak: Cleverly

REUTERS
New Delhi, October 29

BRITAIN IS PRIORITISING
reachingafree-tradeagreement
with India, its foreign secretary
told Reuters on Saturday in his
first visit to the country, but
declined to give a new deadline
after missing one this month.

James Cleverly said after a
meetingwith his Indian coun-
terpart S Jaishankar in New
Delhi that ties between the
two countries would improve
further under Rishi Sunak,
who this week became
Britain’s first prime minister
with Indianroots.“I had a fan-
tastic opportunity to talk
about some incredibly impor-
tant global issues, but also to
talk about the strength of the
bilateral partnership and
about our plans to work more
closely with India,” Cleverly
said in an interview at the res-
idence of the British High
Commissioner.

He declined to saywhatwas
holding up the trade deal,
which both of Sunak’s prede-

'United
action
needed to
deal with
terrorists'

UN SECRETARY-GENERAL
Antonio Guterres on Satur-
day called for concerted
global efforts to deal with the
challenge of the use of new
technologies by various ter-
ror groups to radicalise peo-
ple and foment discord in
societies. In a message at the
UN Security Council Counter-
Terrorism Committee’s meet-
ingin Delhi, he expressed con-
cerns over the abuse of new
technologies by various terror
groups to spread disinforma-
tion, foment discord and radi-
calise youths.

The counter-terror meeting
in Delhi is being attended by
representatives from all 15
member nations of the UN
Security Council. The message
by Guterres was read out by an
official of the global body.“New
and emerging technologies
have unmatched potential to
improve the human condi-
tions everywhere, regrettably
they have been also been mis-
used by many including mali-
ciousactors,’the UN secretary-
general said. —PTI

JSW Energy nod
to Parth Jindal as
non-independent

director

INDUSTRIALIST SAJJAN Jindal-
led JSW Energy received board
approval to appoint Parth Jindal
asanon-independent director
and alsoraise 2,500 crore
through non-convertible
debentures. Parth’s
appointment,which is subject
toshareholders’approval,
iswith effect from October 28,
2022. — FEBUREAU

NTPC Q2 net dips
over 7% toX3,418 cr

NTPC REPORTED an over 7%
dipinits consolidated net
profitat¥3,417.67 crore for
the September quarter, mainly
due to higher expenses.The
consolidated net profit of the
company stood at¥3,690.95
crore in the quarter ended
September 30,2021. —PTI

IOC reports loss
of 272 crin Q2

INDIAN OIL Corporation (IOC)
reportedanetlossof3272.35
crore for July-September—the
second straight quarter of loss
arising from selling petrol,
diesel and cooking gas LPG at
rates below cost.The net loss of
X272.35 crore compared toa
profit ofX6,360.05 crorein
July-September 2021,
according toa company's
filing with the stock
exchanges.

financi“. Ep. .in

—PTI

s
-

LN

UK foreign secretary James Cleverly (L) with external affairs

minister S Jaishankar in New Delhi on Saturday

'l had a fantastic
opportunity to talk about
global issues, but also to
talk about the strength of

PTI

cessors in a turbulent few
months in British politics,
Boris Johnson and Liz Truss,
had hoped would be signed by
Monday’s festival of Diwali.

our ministers speak about reg-
ularly and work hard to
deliver,”he said.

“We’ve got a lot of work
done. And it’s incredibly
important that we remember
that an extensive free trade
agreement like the one we’re
negotiating,it’s never going to
be simple, but it’s an incredi-
bly important vehicle to build
onouralready strong relation-
ship and to make it really
future-focused.”

Previous sticking points
included a steep import duty
on British whiskey for sale in
India.New Delhiisalso keen on
easier British visa for Indians.
Cleverly said "wewant to make
sure that our visa arrange-
ments are quick and are easy,
convenient"”. The countries
want to double bilateral trade
by 2030, from more than $31
billion now.

Askedabouta G7 plantocap
Russian oil prices and its bid to
get countries such as India to
agree to it, Cleverly said Britain
would not set New Delhi's for-
eign policy. India and Russia

Russia to China,
countries flag use
of drones, crypto

DEEPTIMAN TIWARY &
MAHENDER SINGH MANRAL
New Delhi, October 29

THE THREAT POSED by
drones, terror funding through
cryptocurrency and the use of
internet by terrorist outfits
were among the key concerns
raised Saturday at the UN
Security Council’s Counter-
Terrorism Committee meeting
in New Delhi.

Government representa-
tives and experts from multi-
ple countries expressed their
views on the use of emerging
technologies by terrorists.

At the end of the two-day
meeting, the Delhi Declara-
tion of the CTC took note of
the threats and called on
members to take measures to
counter them.

The declaration expressed
“deep concern that terrorism...
has become more diffuse...
aided by terrorists’adaptation
to, and the use of new and
emerging technologies...while
recognising that innovations
in technology may offer signif-
icant counter-terrorism

At the end of the
two-day meeting, the
Delhi Declaration of the
UN Security Council's
CTC took note of the
threats and called on
members to take
measures to counter them

opportunities.”

It noted with “additional
concern, the increasing global
misuse of unmanned aerial
systems (UAS) by terrorists to
conduct attacks against,and
incursions into critical infra-
structure and soft targets or
public places, and to traffic
drugsand arms”.

Expressing concern over
the access that groups such as
the Islamic State and Al Qaeda
have todrones,the declaration
called on member states “to
develop a comprehensive
understanding of the risks
posed by terrorist use of UAS
and of specific terrorist groups’
systems foracquiring UASand
their components".
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FOR THE ATTENTION OF THE CREDITORS OF
DARJEELING DRGAMIC TEA ESTATES PRIVATE LIMITED
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protessana

Names of Insoivenc 2y Professianals
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A Santanu Brahma

IE-EI Ragn. ho.: [BBI { IPA-001 | IP-PI482 [ 201619
i 13 .:'5* A '.-ahd I‘|I| 1B 1I_. .':""ﬂ'l

| Address: AH -

Tonoad
Emall: ip. santarubrahimai@oma oo

| Address: AH - 276, Galt Lake, Sechor - ||, Kolkata—
700051
_ | Emait:dotegl ip@gmal. com {process small )
t1-11-2022
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siuabed al 344 Metcall Streel, Tih Fioor,
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976, Salt Lake, Sectar - 1, Kolala —
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Morima i5 hareby given :I'atlr.a Hon e Mational Company Law Tricunal, Kokata nas orened e commancement
of a corporale rsolency esolution process of the ' Daesling Onganic Tea Eslales Private Limited” on 28.10.2022
The creditors of ‘Dafeskng Organic Tea Eslales Private Limited ane hereby cabed upan o submil their daims
12022 19 the inlenm resolulon pralssional & the address menlionsd agans! enlry

The Trancial crediors <fall aubmi e claims with proel By dectronic means only. Al other cresilons may subml
e claima with proal in pergon, by pesl or by eeclnonic means,
A dnarcial creditor belonging %0 8 dass. as Isted against entry no. 12, shall mdeate @3 choice of authorked
representatye from amang the three nsclvency protessionals ksted agamat endry nio. 13 bo act B Authorksed
representatie of the ciass [not applicabla) in Fom Ca.
Submdssion of fakse ar misleading proofs of claim shall attract penalties.

Kolkata, the 30th of Oclober 2022
Intesim Resciulian Professona (IRP) of Daneelng Orgamic Tea Esiales Py, L. (DOTEPL)

CA Santanu Brahma

have closedefencetiesand India
hasbecome abigbuyer of Russ-
ian oil since the Ukraine war
started."ldon't thinkitwould be
right for me as a British politi-
cianto dictate policy to another
country, hesaid.

the bilateral partnership
and our plans to work
more closely with India,’
British foreign secretary
James Cleverly said

Cleverly also declined to say
whether it could be finalised
this year”But this is an impor-
tant agreement for us and one
that we are really prioritising
and one that we will continue
toensure that our officialsand

ONGC Petro additions Limited
Regd. Office: 47 Floor, 35, Nutan Bharat Co-operative Housing Society Limited
R.C. Dutt Road, Alkapuri, Vadodara - 3920007
Phone: 0265-6192000, Fax Mo.: 0265-6192666 | CIN: UZ32009GI2006P LCO602E2
Statement of Unaudited Standalone Financial Resulis for the Quarter ended September 30, 2022
(Al amownts are in Ks. Millions unless otherwise stated)
Year

ended

I March

Quarter
ended
September
3, 2021

Particulars Quarter
ended
September
30, 2022

31, 2022

Unaudited Audited

Unaudited |

I | Todal Income from Operations 41.341.51] AT TEN64 | 16065205
1T | MNet Profit{ Loss) from Operations (before Tax, Exceptional [tems) (7.A371.50) [ 24687 | (6.648.37)
[ | Net Profit{ Loss) from Operations before Tax (after Exceptional Items)| (7,371.50) [.246.8T | (6,648.57)
IV | Met Profity Loss) from Cperations after Tax (after Exceptional ltems) (5, 126.25) 8 A 15, 546550
V| Todal Comprehensive Income| Loss) (comprising Incomed{Loss) after | (3,122.04) [ 09 | (5,329.70)

Tax and other comprehensive Income after Tax)

V1 | Paid-up equity Share Capital {Face Value of Rs. 10¥- cach) 20.21930] 2021930 | 2021930
VI Met Warth 161600 52.595.73 45.837.20
W Paid up Debt Capital/Oustanding Debe 26171734 234, 184.4] | 2.37.224.2]
X | Debt Equity Ratio B8 4.45 518
X | Eamings per equity share (Face value of Rs. 10¢- gachl:
{1y Basic & Diluted (in Rs.) (052} 0.12 {(.535)
X1 | Debenture Redemption Reserve - - -
XII| Debt Service Coverage Ratio (DSCR) (.15) .67 {153
X1 Interest Service Coverape Ratio (15CR) (29) 1.3] .64
M obes:

1. The above is an cxtract of the detailed format of Quanerly Financial Results filed with Stock Exchange under
Eegulation 52 of the SEBI {Listing Obligations and Dizclosure Regquirements) Regulation, 2005, The full format
of the financial resalts are available on website of the Stock Exchange ie."www.hseindia.com” and the Company
e wwwaopalindiain,”

2. For the other line items referred in Regulation 52441 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 200 5, the pertinent disclosures have been made to the Stock Exchange i.e. BEE Limited and can be accessed
on www.bseindia.com.

3 The Company eperates only inone segment i.e. Petrochemicals, As such reporting is done ona single segpment basis

4. Previous period figures have been regrouped/rearranged, where ver necessary,

For and on behalf of the Board of Directors of

OMNGC Petro additions Limited

Sdi-

Grurinder Singh

{Managing Director)

DN TR

Place: Vadodara
Date: 27" Octnher, 2022

IEB] Regn. Mo [BENIPADTRP-PO1482/2018- 1813251 (AFA valid till 18102023}

L
j sidbi
SMALL INDUSTRIES DEVELOPMENT BANK OF INDIA

(Established under the Small Industries Development Bank of India Act, 1989)
Head Office: SIDBI Tower, 15, Ashok Marg, Lucknow-226 001

FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED SEPTEMBER 30, 2022

BURDWAN NUTANGANJ BRANCH
Mutanganj, Kansari Patty,
Dist - Purba Bardhaman

ALLAHABAD West Bengal, Pin - 713 102

Sf3e1a1 dap O Indian Ban

£\ s=TEETE

APPENDIX- IV-A [See Proviso to Rule 8(6)]

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial
Asgets and Enforcement of Security Interest Act, 2002 read with Proviso to RBule 8(6) of the Security Interest
[Enforcement) Rules, 2002,

Matice is hereby given to the public in general and in particular to the Bormower(s ) and Guaranton(s) that the below described
Immovabde Property mortgaged / charged o the Secured Craditor, the Symbolic Possession of which have been taken by
the Authorised Officer of Indian Bank, Mutanganj Branch (Secured Creditor], will be sold on “As is where is"”, 'As is
what is", and "Whatever there is" basis on 28. 11,2022 for recovery of oulstanding dues mentioned herain below due 1o the

(% cmre]'

. lluarter Ended Half Year Ended | Year Ended ||

Particulars 30.09.2022 HIJ 06.2022 EII:I 09,2021 EEI 09, 2022 30.09.2021 31 03.2022

[Audited] [Re1r|ewe4:l] [Audited] | [Audited] [Audlted] [Audited] I

:_‘-...'_'!t..‘?”-‘i"“.”.“.‘?“ (a)+{b)+c)+d) 4114 | 3,045 | 194 718 | 4169 | 8715 ||

. {a) Interestidisc. on advances! bills 3167 | E,d—EE _ ‘I,EE.'-’ _ 5575 _ 3,024 -,43’5 ||

(b} Income on investments £r3 166 123 439 238 461 ||

(¢} Interest on balances with Reserve Bank of india and ofher inter bank funds | 654 | 391 | 18 | 1,045 | 407 | 779 ||

I*‘:l UAhers - - - - - I

|2, Other Income | 108 | 6 | % 176 | 131 | a2 ||

3. Total Income :1+zp 4,222 3,113 2,070 7.335 4,300 9,139 ||

|4 terest Expended 2816 | 9| 1% | 4727 | 284 | 5702 ||

3. -Dpe-rallng Expenses g )] 159 170 137 329 250 600 ||

(i) Employees cost 100 | 114 | 85 714 | 173 | 370 ||

: |||;|'E.I*Ihern|:leramlng EXpEnses _59 56 SE' 115 ? £330 :

E _T{:I_al Expemillure |:-|+5|| en:]ul:ling prmrlsmns and mntmgenmes 29?5 _ 21]'31 _ _1!-[4?!_1: | ﬁl.'.IEE | 3.l:|5_1-[l_ EE'I]IZ 1

? _{]pmaung Profit I:mfm‘a Prnwsmns and Enntmg&nmas [3 E] 1, 24'.’ _ 1 ﬂlﬂ _ :59? 1 279 _ 1.?!]6 _ 2 837 il

8. Provisions l:f_'lﬂ'IE" than .ax;l and E'.':Il'ltrrﬂ'EI'IE-'ES ["'-Jetu write I:e-:k] 337 [4} a7 333 )= 52 :

| 8. Exceptional llems ' <[] | 97) | | (97) {97 ||

| 10, Profit (+)/ Loss (-} from Ordinary Activities before tax (7-8+9) ' 910 | 1,036 | 403 1946 | 1,034 | 2,388 ||

| 11. Tax expense [Net of DTADTL] 231 | 260 | 52) | 481 | a9 | 430 ||

| 12. Net Profit|+)/ Loss{-) from Ordinary Activities after tax {10-11) 6EO | 776 | 455 1,465 | 945 | 1,958 ||

' 13, Extraordinary items (nel of tax expanss) ' | - | «| ' | -

| 14, Net Profit (+) Loss (-) for the period (12-13) | e | 7| 455 1485 | a5 | 1958 |

15, Paid-up equity share capital (Face Value ¥ 10 each) 569 60 532 569 532 369 ||

| 16. Reserves exchuding Revaluation Reserves 25081 | 24482 | 21407 | 25081 | 21407 | 23716 ﬁ;

.ﬂlmmwmnam Gl | mhheel hABMY 9 LR | i
I fij Percentage of shares held by Govemment of India 2085% | 2085% |  1540% | 2085% |  1540% | 2. 55%
(i) Capital Adequacy Ratio (under Basel [} 2050% |  2153% |  3084% |  2059% |  30.04% | 24.28% |

fii) Eamings Per Share{Basic & Diluted) (EPS) 1242 | 1364 |  BS6| 2576 | fT77 | 3679 |

CE e | 1 | . £E |

&) Amount of Gross NPA 210 | 220 | 281 | 210 | 281 | 218 ||

b} Amount of Net NPA 125 | 120 | 193 | 125 | 193 | 132 ||

) % of Gross NPA 0.07 | 011 | 0.20 | 0.07 | 0.20 | o1 ||

d) % of Net NPA 004 | 0.06 | 013 | 0.04 | 0.13 | 007 ||

(v] Retum on Assets {after Tax) (annualised) 1.02% | 1.20% | W% | 102% | 1.07% | 0.96% ||

(vi) Net Worth 24,366 24,150 21695 24,386 71,695 23497 ||

(i) Outstanding Redeemable Preference Shares | | - | - | - | - | |

[viii} Capital Redemption Reserve - - - - - I

Ilﬂ Lebenture Hedemptnn Hesnr'.ne ' = 5| = 3 | - - ||

|=| Clperailng Ma"gln ' 20.53% | 33.15% | 2883% | 31.01% | 28.04% | 31.04%

(xi) Net Profit Margin 16.32% |  2491% |  2199% | 19.97% |  2198% |  21.42% ||

(xii} Debt - Equity Ratio” 7.08 | 472 | 139 | 708 | 139 | 322 ||

{xiif) Total Debts 1o Total Assels (%) ° 48.96 | 38.10 30,61 4896 | 17.66 3061 (|

ﬂ Met annuaised
* Debs denntes total Borewings {exduding Depesits)

MNaotes:

1) The Significant Accounting Policies. followed in preparation of these financial results, in all material aspects, are consisient with those followed in preparation of the annual
financial statements for the year ended March 31, 2022,

The above results have been approved by the Board of Directors at their meeting held on Qolober 29, 2022,

The figures for the second quarter in each of the financial years are the balancing figures between audited figures in respect of the half vear end and the published year fo date
reviewed figures up io the end of first quarter of the respective financial year

2)
3

Property in the name of
Shri Shyamal Kumar Nandy &
Shri Samir Kumar Mandy.

Purba Bardhaman- 713 102
b} Mutanganj Branch

Indian Bank (Secured Creditor), from the Borrawer(s) and Guarantor(s) mentioned herein balow : 4 The financial results for the half year ended September 30, 2022 have been arrived at, after considening provisions for Non-performing assets, Standard Assets and Investment |
. i i NS | . = Bar i ! wal and n ¢ TV i i yee benefi
a) Name of Account | _ o e a} Reserva Price Deprematnr_n.:-whe.has-ls 0 Imu:}entlal narms issued by Hes?ﬁeﬂajl-: of India. Income Tax, Deferred tax and other usual and necessary provisions including employee benefits
Borrower(s) | Guarantor(s) Detailed Description of Credilors bj EMD Amount made on estimated / propodionate basis, wherever reguired and subject to adjustment at the year-end
Mortgagor(s) [ Partner(s) Immovable Property Dul;tandlng ¢} Bid Increment Amount B)  Theextent towhich the COVID-18 pandemic will contimue to impact the Bank's operations and asset quality wil depend on ongoing as well as fulure developments
b) Name of the Branch Hes d) Encumbrance on Property| | 6] Inview of the likely impactof COVID-19, Bank, a5 a prudent measure, as on September 30, 2022 holds additional standard assets provision of 3145 crore on certain segments of
a) Borrower : Property - 1 : All that part & | Rs. 2,66,60,889.00 Property No. 1 : the portiolio which wese considered as siressad based on iz internal assessment.
Maa Muktakeshi Rice Mill parcel of land and building | (Rupees Two Crong a) Rs. 1,49,00,000.00 71 Details of resolution plan implemenied under the Resclution Framework for COVID-19-refated Siress as per BBl circular dated August 06, 2020 {Resolufion Framewaork 1.0) and
Village & F. O. : Rasulpur bearing Gift Deed Mo, 611 of | Sixly Six Lakh Sixty 1 ' May 05, 2021 (Resolution Framework 2.0} are given below:
Mear Rasulpur Railway Station 2003, being Mouza - Alamgan;, Thousand Eight b) Rs. 14,90,000.00
P 3. - Memari, Purba J. L. No. 31, L. R Khatian| Hundred Eighty |c)Rs. 10,000.00 : ; ; (*in crore) |
Bardhaman, Pin - 713 151 Mo, 249, L. R. Dag No. 428 Nineonly)ason gy Net known to us Type of borrower | Exposure to accounts classified | Of (A), aggregate debt | Of (A) amount written | Of (A) amount paid by Exposure to accounts classified
Pairnicin: B Gt measuring & Kathas (13.5] 20.10.2022 with as Standard consequent to that slipped into NPA off during the the borrowers during | as Standard consequent to
? Decimal more of less) in the | furlhar interest, - - : - i .
1. Shri Shyamal Kr. Nandy Name of Shri Swapan, Kimar Corte it implementation of resolution plan - | during the half-year half-year the half-year § implementation of resolution
;{Tr?gaﬁnélr;“ﬂmﬁdﬁgaaﬁ Nandy under Ward Mo, 22 of charges and Paosition as at the end of the plan - Position as at the end
Burdwan Municipality expenses theraon previous March 31, 2022 (A) September 30, 2022
2. Shri Samir Kr. Nandy EERY, [ =T g == = 5=
Alamganj, P. O. : Nutanganj ;;ur&?rg;ang be:rl:ntghgtlﬂpar:ei Property Ne. 2 : Personal Loans
Purva Bardnaman- 713102 | R 7.0 0 22000, S, Al s)Rs. 720000000 | || Cogorte ersons | 29 000 000 1% 3109
Murtgagur & Guarantor : AIHH'!EI-HH_], J. L. N -31, L. R. h' Rs. leulnm-uﬂ I:IFWII‘]-'DH MSMES 32 EIEI I:I [][] : ':":m 1 gﬁl _51@'9 ;
Shri Swapan Kr. Nandy Ehah:? Mo. 1022, Ld; E- hﬂag ) Rs, 10,000,00 [;.".eﬂ, S I i) _ i
' g, ' o, 421 measurin athas
Alamganj, P. O. : Nutanganj 9 d) Not known to us Ti:llal 32.99 0.00 0.00 1.90 3w

.Rl..pml b5ned n'-'.ll.l:lmr in balands culstandng,
B Detads of loans transfarred | acquired during the half vear ended September 30, 2022 under the BBl Master Diraction on Transfer of Loan Exposures dated Septambar 24, 2021

Date of Inspection : 21.11.2022 to 25.11.2022 hetween 11:00 A.M. to 4.:00 P.M.
Date and Time of E-auction - Date : 28.11.2022, Time : 11.00 A. M. TO 04.00 P.M.

Platform of E-auction Service Provider : (1) www.indianbank.co.in (2) https:/iwww.ibapi.in
(3) https:/lwww.mstcecommerce.com/auctionhomelibapi

Sale Price should be above Reserve Price. Bidders are advised to visit the wehsite (www.mstcecommerce.com) of
aur e-auction service provider MSTC Lid, to pardicipate in online bid, Far Technical Assistance Please call METC HELPDESK
No. 033-2280 1004 and other kelp ne numbers avallable in service providers helpdesk, For Regisiration status with MSTC
Ltd., and for EMD slatus please visil ibapirfin@mstcecommearce.com.

For property details and photographs of the properties and auction tarms and conditions pleass visit © hittps:libapi.in and
for clarfication retated ta this poral, please contact help line numbear “18001 025026" and “011-4110 6131",

Bidders are advised 1o use Properly ID Number while searching for the property in the Website : hitps:libaplin and
www.msicecommerce.com

Note : This is also a notice to the Borrower(s) / Guarantor(s) / Mortgagor(s) / Partner(s)

Date : 26.10.2022
Place : Nutanganj

Authorised Officer

Indian Bank

ana given below:
Duuring the half year ended September 30, 2022
i. theBankhas notacquired any lcan nodin default through assignmeant.
ii. the Bankhas notfransferred any non-performing assets (MPAs) o Asset Reconstruction Companies {ARCsY to permitied fransferees! 1o other transfarees.
jii. e bank has not acquired any stressed boans and not transfermad any loan notin default ! Special Mention Accounts (ShA).
iv. the bankhas notinvested in Secunty Receipts (SR) izsued by Asset Reconstruction Companies [ARC) in respect of stressed boans transfermed o ARCs.
8) Floatng provision i not considered for computation of net NPAs.
10} Previous penod's figures have been regrouped [ reclassified wherever necessarny to conform to current period classification.
11} Asper RBI's letter dated May 15, 2019, implementation of IND-A5: has been deferrad for AlFks untl further nodice.
12) The above results have been subjecied toAwdit by the Statutory Audidors.
By order of the Board
adi-
[Sivasubramanian Ramann]
Chairman and Managing Director

g grudbintical

Dated: October 29, 2027
Place: Maval (Pune)

o @SR heisl

Visit our website: wwewsidbi in

Kolkata
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MBSE toverify
academicrecords
forexaminations

through online only

AIZAWL, OCT 29/--/ The

MBSE notified that
verification of academic
records of various

examinations conducted by
the Mizoram Board of
School Education shall be
done through official online
portal only with effect from
1st November, 2022. All
stakeholders are advised to
apply through the official
online portal
www.mbseonline.com.

Fees for verification of
academic records will be
charged at the rate of Rs.
200 per applicant which
will be paid through online
payment mode.

This issues with the
resolution of the 370th
meeting of the Examination
Committee of the Mizoram
Board of School Education.
(DIPR)

NOTICE INVITING TENDER
THE UNDERSIGNED INVITE
BIDS THROUGHE-TENDERING
PROCESS FOR DIFFERENT
TYPE OF SCHEMES UNDER 15
F.CTIDE & UNTIDE FUND.
VIDE E-TENDER NOTICE NO.
T-IGP-20(8)/22, T-IIGP-21(9)/22,
LAST DATE OF SUBMISSION OF
BID IS 07/11/22 AND NITNO. T-Il
GP-22(10)/22, T GP-23(11)/22.
LAST DATE OF SUBMISSION OF
BID IS 14/11/22 UPTO 1 PM RE-
SPECTIVELY. FOR DETAILS
PLEASE VISIT THE OFFICIAL
WEBSITE OF E-TENDER.

SD/-
PRODHAN
TAMBULDAHA-IIG.P
CANNING-II DEV. BLOCK

I, NO.-4372077W NK K
LALBIAK SANGA, Residing at
Village-Kawlkulh,Post Office-
Kawlkulh District- Champai,
State-Mizoram, PIN-796310,
Presently serving at 16 ASSAM
REGT, C/O 99 APO, Post Office-
Barrackpore, Police Station-
Titagarh, Kolkata-700 120 is
hereby declare that | have
Changed my Daughter's Name
from ROHLUPUII to
ROHLUPUII SAILO, vide
Affidavit on 28/10/2022 before
the Ld. First Class, Judicial
Magistrate at Barrackpore, 24
Pgs,(N).

Kanganaonforayinpolitics: If governmentwishes I'mopentoall kind of participation

NEW DELHI, OCT 29 /--/
Film star Kangana Ranaut
on Saturday said she wants
to serve the people of
Himachal Pradesh in any
possible capacity, even if it
requires her to join politics.

The actor, who hails
from Manali, said it will be
a matter of pride for her if
she gets the opportunity to
work for the betterment of
the people of her home
state. "Whatever will be the
situation... If the
government wants my
participation, then I will be
very much open to all kinds
of participation... It will be
my honour if the people of
Himachal Pradesh giveme a

CHANGE OF NAME

I, Subir Goswami residents
of Vill & PO- Manik dihi, PS-
Kaliganj, Dist-Nadia (WB)
have changed the name of
my daughter from Babiya to
Babia Goswami vide
Affidavit dated 17.10.2022
before the Court of Ld
Executive Magistrate (1st
class), Krishnagar, Dist-
Nadia(WB).

CHANGE OF NAME

|, Samarjit Dey S/O Ganesh Ch
Dey, R/O 31D/6, Anupama
Housing Complex, VIP Road,
Kolkata-700052, declare that my
mother's name has beenwrongly
printed as KABARIDEY instead
of KARABIDEY in my Passport
No.-U8420711. Both KABARI
DEY and KARABIDEY are one,
same and identical persons vide
affidavitno. 9576 dated 29.09.22.

chance to serve them. So,
definitely, it will be my good
luck," Kangana, 35, said.
The National Award-
winning actor was speaking
at the Panchayat Aajtak
Himachal Pradesh event in
Shimla ahead of the
Assembly polls in the state
on November 12. The
counting will take place on
December 8.

Earlier this month,
Kangana had said that she
has no plans to enter into
politics professionally as
she remains focused on her
film career. During the
event, the "Manikarnika"
actor was also asked about
the latest Twitter takeover
by American billionaire
Elon Musk and if she would
like to return to the platform
in near future. Kangana's
account was suspended by
the microblogging site in
May last year for repeated

violations of rules,
specifically its "hateful
conduct and abusive

AFFIDAVIT

By affidavit before the Ld.Notary Public
at Siligurion 28.10.2022 that | ANJALI
RAI@ANJULEE TAMANGW/O-Buddha
Tamang, residing at Ghayabari 2,
Tindharia Tea Garden, Tindharia, Dist-
Darjeeling, Pin-734223,W.B,Citizen-
Indian,do hereby solemnly affirm and
declare that my name recorded as
ANJALIRAI whichis recorded in my
Voter Identity Card being Number
LZSA4746277 and Aadhaar Card being
N0.671818274632. That my name
recorded as ANJULEE TAMANG, which
is recorded in my Son’s ANJULUS
TAMANG School Certificate. That
ANJALIRAI@ANJULEE TAMANGIs
one and same identical person i.e.
myself.

CHANGE OF NAME

|, SNEHA BANERJEE wife of
Prasanijitt Biswas of 'ANJALI
APARTMENT' 2nd floor, Flat-
205, 198, Garia Main Road,
South 24 Parganas, Kolkata-
700084, My old Name is Sneha
Banerjee and my New name is
Sneha Banerjjee. That Sneha
Banerjee would henceforth be
known as Sneha Banerjjee by
virtue of this Affidavit by the
Notary Public, at CMM Court,
Kolkata-1 dated 29/10/2022. So
Sneha Banerjjee and Sneha
Banerjee are the same and one
identical person not two different
person.

CHANGE OF NAME

|, Prasanjitt Biswas, son of Milan
Biswas, of ANJALIAPARMENT'
2nd Floor, Flat-205, 168, Garia
Main Road, Mahamayatala,
South 24 Parganas, Kolkata- 700
084. My Old Name is Prasanijit
Biswas and my New Name is
Prasanjitt Biswas. That Prasanijit
Biswas would henceforth be
known as Prasanijitt Biswas by
virtue of this Affidavit by the
Notary Public at CMM Court,
Kolkata Dated 29/10/2022. So
Prasanijitt Biswas and Prasanjit
Biswas are the same andone
identical person nottwo different
person.

FORM A
PUBLIC ANNOUNCEMENT

behaviour" policy. "I was
there on Twitter for one
year and Twitter couldn't
tolerate me for even a year...
I have completed one year
on Instagram in May and I
have already received three
warnings. SoIsaid I will not
use Instagram. My team has
taken over and now
everythingis good. Nobody
has a problem with it. "IfI
come back on Twitter, then
people's lives will become
sensational and my life will
become problematic
because cases are filed
against me in different
states. I'm happy that I'm not
there on Twitter. But if my
account is revived, then
definitely... you will get a lot
of 'masala’," said the actor.

CHANGE OF DATE OF BIRTH

| am legally wedded spouse (as
NOK) of JC-551558A Nb Sub,
Naya Kuki, residing at Vlllage-
Kuki Basti, Post Office-Howai
Bari hadrai, District-West Tripura,
State-Tripura, Pin-799250 &
Presenly Staying at Santo Shree
Pally, Post Office- Barrackpore,
Police Station-Titagarh, Kolkata-
700 120 is hereby declare that
I have changed my date of birth
from 19/03/1980 (Nineteen
March Nineteen Eighty) to
15/10/1978 (Fifteen October
Nineteen Seventy Eight), vide
affidavit on 28/10/2022 before
the Ld. Judicial Magistrate, First
Class at Barrackpore, 24
Pgs.(N).

CHANGE OF NAME

1, No.-4372077W NK K Lalbiak
Sanga,residing at Village-
Kawlkulh, Post Office-
Kawlkulh,District-Champai,
State-Mizoram, Pin-796 310,
Presently Serving at 16 ASSAM
REGT, C/O 99 APO, Post Office-
Barrackpore, Police Station-
Titagarh, Kolkata-700 120 is
hereby declare that | have
changed my name from K
LALBIAK SANGA to LALBIAK
SANGA, vide affidavit on
28.10.2022 before the Ld. First
Class, Judicial Magistrate at
Barrackpore, 24 Pgs.(N).

Musk completed the
USD 44 billion takeover of
Twitter on Friday He
reportedly fired the social
media company's four top
executives, including CEO
Parag Agrawal and legal
executive Vijaya Gadde.
During her time on Twitter,
Kangana was known for her
often inflammatory
statements on issues like
anti-CAA protests and
farmers'agitation. Calling
Twitter an "argumentative"
medium, the actor said
debates often escalate into
fights on social media and
she finds it "entertaining".
"On Twitter, an issue is
discussed throughout the
day. On top of it, there are
various other people who
join the debate. It becomes
'this wing vs that wing'.
Then it becomes even more
entertaining. "ITused to do it

CHANGE OF NAME

| am legally wedded spouse
(as NOK) of JC-551558A Nb
Sub, Naya Kuki, residing at
Village-Kuki Basti, Post Office-
Howai Bari Hadrai, District-
West Tripura, State- Tripura,
Pin-799250 & presently
Staying at Santo Shree Pally
Shree Pally, Post Office-
Barrackpore, Police Station-
Titagarh, Kolkata-700 120 is
hereby declare that | have
changed my name spelling
from ROME KUKI to ROMI
KUKI, Vide Affidavit on 28/10/
2022 Before the Ld. Judicial
Magistrate, First Class at
Barrackpore, 24 Pgs.(N).

I, SHYAMAL PRASAD LAHIRI,
S/O- Late Kshitish Prasad Lahiri,
Residing at- 87, Nadikul Road,
P.O. &P.S.-Nimta, District-North
24 Parganas, Kolkata-700049,
do hereby solemnly affirm and
declare that by virtue of an
Affidavit dated 28/10/2022 swom
before the1st Class Judicial
Magistrate is to be recorded
known as SHYAMAL PRASAD
LAHIRI instead of SHYAMAL
LAHIRI, is the same and one
identical person.

I

aaT Jeb

NATI ONAL

(Statutory Body lm(lc1 (.o\t ()f India)

in the spirit of fun, to tease
people. At times, things
would turn serious because
you have touched upon
sensitive things. But it
happened occasionally. I
didn't do it to upset people,"
she said. (PTI)

CHANGE OF NAME

I, Rashesh Sedani S/o, Naresh
Kumar Sedani, R/o 11,
Chakraberia Road (South), Jaggu
Bazar, Bhowanipore, Kolkata-
700025, I have changed my
minor Son’s name from Hriday
Sedani to AADVAY SEDANI
vide an affidavit sworn before
Ld. 1st Class Metropolitan
Magistrate Calcutta (Kolkata) on
28.10.2022. Henceforth, He will
be known by the name of
AADVAY SEDANI.

AFFIDAVIT

I, Mrinal Kanti Bhattacharjee,S/O Late Hirendra
Nath Bhattacharjee, resident of Vill -Nripati
Bhushan Chatterjee Road, College Para,P.O-
Balurghat,Dist — Dakshin Dinajpur do hereby
solemnly affirm and declare that my actual name
with sumame is Mrinal kanti Bhattacharjee which
is recorded in my Voter Card,Aadhaar Card
& Madhyamik Certificate. That In my PAN Card
Vide No. ADQPB1433R my name has been
recorded as Mrinal K Bhattacharjee.That in
my University of North Bengal Certificate my
name has been recorded as Mrinalkanti
Bhattacharyya. That in my West Bengal Council
of Higher Secondary Education Certificate Vide
No. 1262 my name has been recorded as Mrinal
Kanti Bhattacharjya. That | Mrinal Kanti
Bhattacharjee,Mrinal K Bhattacharjee,
Mrinalkanti  Bhattacharyya,Mrinal kanti
Bhattacharjya is the self same and one Identical
person Vide Affidavit Before The Ld. Judicial
Magistrate (1ST Class) Balurghat, Dakshin
Dinajpur on 21.10.2022.That After future | Shall
used to be my name and sign as Mrinal Kanti
Bhattacharjee.

Zonal Stressed Asset Recovery Branch : Meher Chamber,
Ground floor, Dr. Sunderlal Behl Marg, Ballard Estate,

do 3im Fler

%

Bankof Baroda|  mumbai-400001. Phone: 022-43683807, 43683814
= D Email: armbom@bankofbaroda.co.in
NOTICE TO GUARANTOR

(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)
Registered Post Acknowledgement Due/Courier/Speed Post/By Hand

M/s Sivog Marketing Private Limited

(Corporate Guarantor)

2, Meer Bohari Ghat Street,Kolkata-700007

Dear Sir,

Re: Your guarantee for credit facilities granted to M/s TDT Copper Limited.

1. As you are aware, you have by a guaranteed payment on demand of all moneys and
discharge all obligations and liabilities then or at any time thereafter owing or incurred to us by
M/s TDT Copper Limited, for aggregate credit limits of Rs 81,58,00,000/- with interest thereon
more particularly set outin the said guarantee document.

2. We have to inform you that the borrower has committed defaults in payment/ compliances of
his liabilities and consequently his account has been classified as non-performing asset. A
copy of the notice dated 26.09.2022 under section 13(2) of the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 sent by us to the borrower is
enclosed. Since the borrower has committed defaults, in terms of the guarantee you have
become liable to pay to us the outstanding amount of loan/credit facilities aggregating
Rs. 114,60,97,755.01 along with interest, penal interest if any, interest reversal if any and
other charges if any; and we hereby invoke the guarantee and call upon you to pay the said
amount within 60 days from the date of this notice. Please note that interest will continue to
accrue at the rates specified in para 1 of the notice dated 26.09.2022 served on the borrower
(copy enclosed).

3. We further wish to inform you that in regard to the security provided by you to secure your
guarantee obligations for the due repayment of the loans and advances by the borrower, this
notice of 60 days may please be treated as notice under sub-section (2) of section 13 of the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002. We further give you notice that failing payment of the above amount with interest up
to the date of payment, we shall be at liberty to exercise all or any of the rights under sub-
section (4) of section 13 of the said Act, which please note.

4. We invite your attention to sub-section(13) of section 13 of the said Act in terms of which you
are barred from transferring any of the secured assets referred to in para 1 above by way of
sale, lease or otherwise (other than in the ordinary course of business), without obtaining our
prior written consent. We may add that non-compliance with the above provision contained in
section 13(13) of the said Act, is an offence punishable under section 29 of the Act.

5. We further invite your attention to sub section (8) of section 13 of the said Act in terms of which
you may redeem the secured assets, if the amount of dues together with all costs, charges and
expensesincurred by the Bank is tendered by you, at any time before the date of publication of
notice for public auction/inviting quotations/tender /private treaty. Please note that after publication
of the notice as above, your right to redeem the secured assets will not be available.

6. Please note that this demand notice is without prejudice to and shall not be construed as
waiver of any other rights or remedies which we may have, including without limitation, in the
rightto make further demands in respect of sums owing to us.

(Vinay Bhushan)
Date: 26/09/2022 Authorized Officer,
Place: Mumbai Chief Manager

£

Indian Bank

ALLAHABAD

only) andinterestthereon.

Zonal Office: 2, Church Road, Siliguri-734001,West Bengal, Ph: 0353-2525538, Fax: 0353-2431176
POSSESSIONNOTICE (FORIMMOVABLEPROPERTY)

Where as The undersigned being the Authorised Officer of the Indian Bank under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers
conferred under Section 13(12) read with rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 14.07.2021. Calling upon the Borrower 1. SriAnanda Kumar Maitra, S/o
Pahanibhusan Maitra at Vill.-Mahananda Colony, P.O Bamanhata Mangalbari, Khaihat (P), Malda, Pin-
732142 and Guarantor 2. SriAjoy Maitra, S/o Ajit Maitra, at Vill.-Mahananda Colony, P.O-Bamanhata
Mangalbari, Khaihat(P), Malda, Pin-732142 and maintaining CC & TL facility with our Malda Branch to
repay the amount mentioned in the notice being Rs. 2664297/- (Rupees Twenty Six Lakh Sixty four
Thousand Two Hundred and Ninety Seven only) within 60 days from the date receipt of the said notice.
The Borrower/Guarantor/Mortgagor having failed to repay the amount, notice is hereby given to the
Borrower/Guarantor/Mortgagor and the publicin general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her under Section 13(4) of the
said Actread with rule 8 and 9 of the said rules on this.

The Borrower/Guarantor/Mortgagor in particular and the public in generalis hereby cautioned notto deal
with the property and any dealings with the property will be subject to the charge of the Indian Bank for an
amountofRs. 2664297/- (Rupees Twenty Six Lakh Sixty four Thousand Two Hundred and Ninety Seven

DESCRIPTION OF THEIMMOVABLE PROPERTY

UNDER (RULE-8(1)

Allthat piece and parcel of Land and Building thereupon in the name of 2nd
Allthat Partand Parcel of Land and Costruction thereupon at Mouza-Mangalbari Samundal, JL No. 105,

PUBLIC NOTICE I (Under Reguiation 6 o the Insolvency and Bankruptcy Board of India TheNational Housing Bank, apex institution forhousing finance | LR Khatian No-8393, LR Plot No-1736 area of Land 2.72 Decimal at Mahanda Colony under P.O.-
(Insolvency R%s;'gtr"UE":T“;%eﬁIfg;‘cg;P‘T’{féeg;éS&f}%gg%E"U"5 2016) inthe country, invitesapplications from eligible and enthusiastic Mangalbari & P.S.-Old Malda, Pin-732142, West Bengal, Classification-Bastu, Property Stands in the
~ LEGAL NOTICE DARJEELING ORGANIC TEA ESTATES PRIVATE LIMITED persons for the following posts: Name of Mr. Ajay Maitra.
Notice hereby given on behalf of my RELEVANT PARTICULARS . Bounded: On North: Anand Maitra, On South: Mahananda Bandh, On East: 3ft. wide Common Passage
Client Sri Debabrata Bhattacharya 1. [Name of corporate debtor Darjeeling Organic Tea Estates Private Limited Post Number of Vacancies Road. On West: Faru Mandal.
S/o  Sri Nripendra Nath 2. |Date of incorporation of corporate debtor [13.01.2009 Contractual Positions SC | ST | OBC-NCL | EWS | UR | Total ) )
Bhattacharvva S:Ie ronrietor of | || 3 |Authorty under which corporate Registrar of Companies - Kolkata, Ministry of 1JChiefEconomist R N ~To1l o1 Date:29.10.2022 Sd/- Authorized Officer
ryy prop debtor is incorporated / registered Corporate Affairs 2 LOff: 02 02 Place: Malda (Indian Bank)
MESSES BASBHUMI of 8R, Roy 4."| Corporate Identity No./ Limited Liability | U01132WB2009PTC131897 Protocol Officer - - - -
Para Bye Lane, P.O. & P.S.-Sinthi, Identification No. of corporate debtor Special Drive for other Contractual Position to fill unfilled vacancies
» 5. |Address of the registered ofice and | Registered Office: Clo Requs Grandeur Offi isi _
Kolkata-700050 being a Developer o] e o) of st deblor Bt Limited, B8 Avtadia St Floor 45 Abanincrs 3"0fﬁcer5f°rs_l'pemsmn‘ off ot [ 03 ot ] [ 06 i 3itm agier Zonal Stressed Asset Recovery Branch : Meher Chamber, Ground floor,
; princip (it any) of corp Nath Thakur Sarani, Kolkata 700016, WB. Regular Recruitment ‘ v
the Developer who Developed this Broviously Situated ot 34A Metcalt Stieet, Tth Floor, egular Recrurtmen BankofBaroda Dr. Sunderlal Behl Marg, Ballard Estate, Mumbai-400001.
property i.e. Premises No. 2127 i oleta 70013, West Bengal) 4.]Dy. GeneralManager | - - - - 01 01 [T | o> o | Phone: 022-43683810, 43683803, Email: armbom@bankofbaroda.co.in
Chakgaria, Kolkata-700 075, | || © |fioneney conmorcementdato i respect) 26.10.2022 5|Assistant  Manager NOTICE TO BORROWER
Assessee No. 311090354508, 7. |Estimated date of closure of insolvency | 25.04.2023 (Generalist) 1 1 3 _ 11 16 (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)
Ward No. 109, P.S.-Survey Park, resolution process 6Assistant  Manager Registered Post Acknowledgement Due/Courier/Speed Post/By Hand
within the iurisdiction of ADSRO- 8. [Name and registration number of the CA Santanu Brahma (Hindi)
J insolvency professional acting as interim |IBBI Regn. No.: IBBI / IPA-001 / IP-P01482 / 2018-19 Backlog V: To,
Alipore within the limit of Kolkata resolution professional 112251 (AFA valid til 18.10.2023) ackog vacancy Mr. Lakshman Das Ladha,( Director) S/o Late Bhagwan Das Ladha
Municipal Corporation, District : 9. [Address and e-mail of the Interim [Address: AH - 276, Salt Lake, Sector - I, Kolkata — 7.Regional Manager - -1 o | - [ -To 132 Ras Bihari Avenue Kolkata- 700 201
; Resolution Professional, as registered | 700091 . . ’ '

South 24 Parganas, mforrqed for with the Board Email: ip.santanubrahma@gmail.com All addendums, corrigendum etc. related to the aforesaid DearSirls
the Lost of Mother Deed be'ngl No. 10. /c\grger:psosn da;r:]ge mﬂeﬁgmﬁn Eesse;)tliutlfgnr /;gdress AH-276, Salt Lake, Sector - II, Kolkata - recruitmentshall be published on Bank’s website only. Re: Credit facilities with our Bank of Baroda (E-db& E-vb).
371/1969, iin the name of Binay professional Email: dotepl.irp@gmail.com (process email id) For detailed advertisement, please visit Bank’s website 1. We referto our letter dated 27.12.2010, 19.12.2011, 04.06.2013 and 09.02.2018 conveying sanction of various
Bhusan Basu @ Binoy Bhusan 11 Last date for submission of dlaims 11112022 www.nhb.ore.in credit facilities and the terms of sanction. Pursuant to the above sanction you have availed and started utilizing
Bose duly registered at the office 12. Classes of creditors, if any, under clause |N.A. WWW.ITD.0rg.1n. the credit facilities after providing security for the same, as hereinafter stated. The present outstanding in

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution

Head Office: Core SA,3rd-5th Floor, India Habitat Centre,

of the SR. Alipore, and already various loan/credit facility accounts and the security interests created for such liability are as under:

lodged a diary in Belghoria Police professional . LodhiRoad,New Delhi-110003 S. | AcctNo. | Nature & Limit O/sAmt  |Rate of Interest] Penal Interest | Total
Station, GDE being No. 1276 dt.| || 43 |Names of Insolvency Professionals|NA Regional & Representative Office: Mumbai,Ahmedabad, No Facility Type| (Rs in INR) (Book Balance)|  @14.60% |@2% calculated Outstanding
21.10.2022. Any person having the Reptessnathe of sradiors n o cises Bengaluru, Bhopal, Chennai, Delhi, Guwahati, Hyderbad cajculated  |from 22.19.2018) 2% on
custody of those Deed please (Three names for each class) Kol gl kl g ’ ’ » 1Y ’ from 22.09.2018| to 30.06.2021 | 30.06.2021
inform with 10 Days from the date 14. E ; Relevant Forms and (a) Weblink: https//ibbi.gov.in/home/downloads olkata UCKNOw to 30.06.2021
of this publication with the Deed and b ggaa:\llsaﬁ;glgtg?nzed representalives (o) NA. CBC 62102/12/0009/2223 @ ©) € - 0) E) ®) (6 () (EEC)
may place with valid claim reg. this | |Notice is hereby given that the Hon'ble National Company Law Tribunal, Kolkata has ordered the commencement - 1 239;3?2?&0 (Hcan; gffd;tt 69,85,00,000 | 63,90,67,259.99 | 32,28,05247.30 | 4,42,21,031.45 100,507,23535
of a corporate insolvency resolution process of the ‘Darjeeling Organic Tea Estates Private Limited’ on 28.10.2022. e . . ypo, etter .
property. If anyone found please The creditors of ‘Darjeeling Organic Tea Estates Private Limited’ are hereby called upon to submit their claims aa’- 3h m’ Zonal Stressed Asset Recovery Branch ; Meher Chamber, of Credit (I/F)
inform under sign or otherwise the | | with proof on or before 11.11.2022 to the interim resolution professional at the address mentioned against entry ) Ground floor, Dr. Sunderlal Behl Marg, Ballard Estate, 2 | 2158050000 | Cash Credit |11.73,00000 | 9.04.31.909.87 | 4.3599598.16 597270824 | 14.0004216
o e nof0. U . . , Bankof Baroda |  mumbai-400001. Phone: 022-43683807, 43683814 20 B0 | oo s || TR R il o
rue Copy will be treateéd as a| e financial creditors shall submit their claims with proof by electronic means only. Al other creditors may submit == o ) (E-vb) (Hypo) :
Original Deed. the claims with proof in person, by post or by electronic means. | | W = . Email: armbom@bankofbaroda.co.in ILCIFLCALOC
Afinancial creditor belonging to a class, as listed against entry no. 12, shall indicate its choice of authorised . X .
Sd/- representative from amongg t%e three insolvency pro?essionals%sted against entry no. 13 to act as authorised NOTICE TO GUARANTOR TOTAL §1.5800000 | 72949916986 | 36,64,0484546 | 5019873969 114'63’197]5
Paramita Chanda p ve of the class [not applicable] in Form CA ) (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002) Securiv A T with brief descrintion of ities: -
Advocate of false or mis proofs of claim shall attract penalties. Registered Post Acknowledgement Due/Courier/Speed Post/By Hand ef:unty gree.men Wwith brie .escr!p 1on of securities:
Kolkata, the 30th of October 2022 CA Santanu Brahma Lakshman Das Ladha Primary Security 1. First Pari-passu Hypo. Charge over Stocks and Book Debt
WB/1678/2003 Interim Resolution Professional (IRP) of Darjeeling Organic Tea Estates Pvt. Ltd. (DOTEPL) o Late Bhagwan Das Ladha Collateral Security 1. FirstPari-Passu Equitable charge on companyland andbuiding No.179,180,181,182,183,184,185

9830709972/8336004810 IBBI Regn. No. IBBI/IPA-01/IP-P01482/2018-19/12251 (AFA valid till 18.10.202, and 186 situated at HSIIDC growth centre, Bawal District-Rewari, Haryana, ad measuring

132,Ras BinariAvenue Kolkata- 700 201 48260.80 sq.mts in the name of M/S Alchemist Metals Ltd. (now TDT Copper Ltd) allotted by

DearSir, HSIIDC on lease basis
a Indian Bank Re: Your guarantee for credit facilities granted to M/s TDT Copper Limited. 2. Fixed Pai-passu charge on Plant & Machinery and other fixed assets in the name of the company.
ALLAHABAD 1. As you are aware, you have by a guaranteed payment on demand of all moneys and 2. Inthe letter of acknowledgement of debt dated 18.07.2018 you have acknowledged your liability to the Bank.

discharge all obligations and liabilities then or at any time thereafter owing or incurred to us by
M/s TDT Copper Limited, for aggregate credit limits of Rs 81,58,00,000/- with interest thereon
more particularly set outin the said guarantee document.
We have to inform you that the borrower has committed defaults in payment/ compliances of
his liabilities and consequently his account has been classified as non-performing asset. A
copy of the notice dated 26.09.2022 under section 13(2) of the Securitization and 4.
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 sent by us
to the borrower is enclosed. Since the borrower has committed defaults, in terms of the
guarantee you have become liable to pay to us the outstanding amount of loan/credit facilities 5
aggregating Rs. 114,60,97,755.01 along with interest, penal interest if any, interest reversal if
any and other charges if any; and we hereby invoke the guarantee and call upon you to pay
the said amount within 60 days from the date of this notice. Please note that interest will
continue to accrue at the rates specified in para 1 of the notice dated 26.09.2022 served on the
borrower (copy enclosed).

. We further wish to inform you that in regard to the security provided by you to secure your
guarantee obligations for the due repayment of the loans and advances by the borrower, this
notice of 60 days may please be treated as notice under sub-section (2) of section 13 of the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest

The outstanding amount stated above include further drawings and interest up to as mentioned in the table above.

3. As you are aware that you have committed defaults in payment of interest on above loan/ outstanding for the

quarter ended September 2018. You have also defaulted in payment of instalments of Term Loan/ Demand

Loans which have fallen due for paymentin June 2018 and thereafter.

Consequent upon the defaults committed by you, your loan account has been classified as non-performing

asset on 22.09.2018 in accordance with the Reserve Bank of India directives and guidelines. In spite of our

repeated requests and demands you have not complied to the terms and conditions stipulated.

. Having regard to your inability to meet your liabilities in respect of the credit facilities duly secured by various
securities mentioned in para 1 above, and classification of your account as a non-performing asset, we hereby
give you notice under sub-section (2) of section 13 of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, and call upon you to pay in full and discharge your liabilities to
the Bank aggregating Rs. 114,60,97,755.01, as stated in para 1 above, within 60 days from the date of this
notice. We further give you notice that failing payment of the above amount with interest, penal interest if any,
interest reversal amount (as mentioned in the table mentioned in para 1) and any other charges if any till the
date of payment, we shall be free to exercise all or any of the rights under sub-section (4) of section 13 of the
saidAct, which please note.

Zonal Office: 2, Church Road, Siliguri-734001,West Bengal, Ph: 0353-2525538, Fax: 0353-2431176
POSSESSIONNOTICE (FORIMMOVABLE PROPERTY) 2
UNDER(RULE-8(1)

Where as The undersigned being the Authorised Officer of the Indian Bank under Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interested Act 2002 and in exercise
of powers conferred under Section 13(12) read with rule 8 and 9 of the Security Interest (Enforcement)
Rules, 2002 issued ademand notice dated 07.03.2022 Callinguponthe Borrower 1.M.S.ENTERPRISE
(PROP: SamirKumar Dey), Deshbandhupara, Jhalihaliya, Nima Saria, Dist.-Malda, W.B.-732101 and
Guarantor?2. JhumaBurman, W/o Samir Kumar Dey, Deshbandhupara, Jhalihaliya, Nima Saria, Dist.-
Malda, W.B.-732101 and maintaining CC & 2. TL 3. TL facility with our MALDA Branch to repay the 3
amount mentioned in the notice being Rs. 3697000/- (Rupees Thirty Six Lakh Ninty Seven

Thousand only)within 60 days from the date of receipt of the said notice.
The Borrower/Guarantor/Mortgagor having failed to repay the amount, notice is hereby givento the

. . ; Act, 2002, We further give you notice that failing payment of the above amount with interest up 6. Please note that, interest will continue to accrue atthe rates specified in para 1 above for each credit facility until
Borrower/Guarantor/Mortgagor and the publicin general that the undersigned has taken possession to the date of payment, we shall be at liberty to exercise all or any of the rights under sub- paymentin full.
ofthe property described herein below in exercise of powers conferred on him/her under Section section (4) of section 13 ofthe said Act, which please note. 7. We invite your attention to sub-section 13 of the said Act in terms of which you are barred from transferring any

4. We invite your attention to sub-section(13) of section 13 of the said Act in terms of which you
are barred from transferring any of the secured assets referred to in para 1 above by way of
sale, lease or otherwise (other than in the ordinary course of business), without obtaining our
prior written consent. We may add that non-compliance with the above provision contained in 8
section 13(13) of the said Act, is an offence punishable under section 29 of the Act.

We further invite your attention to sub section (8) of section 13 of the said Act in terms of which
you may redeem the secured assets, if the amount of dues together with all costs, charges and
expenses incurred by the Bank is tendered by you, at any time before the date of publication of
notice for public auction/inviting quotations/tender /private treaty. Please note that after
publication of the notice as above, yourrightto redeem the secured assets will not be available. 9.

6. Please note that this demand notice is without prejudice to and shall not be construed as

of the secured assets referred to in para 1 above by way of sale, lease or otherwise (other than in the ordinary

course of business), without obtaining our prior written consent. We may add that non-compliance with the

above provision contained in section 13(13) of the said Act, is an offence punishable under section 29 of the Act.
. We further invite your attention to sub section (8) of section 13 of the said Act in terms of which you may redeem
the secured assets, if the amount of dues together with all costs, charges and expenses incurred by the Bank is
tendered by you, atany time before the date of publication of notice for public auction/inviting quotations/tender
Iprivate treaty. Please note that after publication of the notice as above, your right to redeem the secured assets
willnotbe available.
Please note that this demand notice is without prejudice to and shall not be construed as waiver of any other
rights or remedies which we may have, including without limitation, the right to make further demands in respect

13(4) of the said Actread with rule 8 and 9 of the said rules on this 07.03.2022.

The Borrower/Guarantor/Mortgagor in particular and the publicin general is hereby cautioned not to
dealwith the property and any dealings with the property will be subjectto the charge ofthe Indian Bank
foranamount of Rs. 3697000/- (Rupees Thirty Six Lakh Ninty Seven Thousand only) and
interestthereon. 5.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Allthatpiece and parcel of Land and Building there uponinthe name of 2nd atvillage-Deshbandhupara,
P.O. Jhaljhalia, P.S. English Bazar Ward No. 23, Holding No. 179/178,J.L. No. 72, R.S Khatian No. 299,
L.R.No.KhatianNo. 1983, RS PlotNo. 192.

i i i i including wi imitation. i of sums owingto us.
Bounded: On North House of ownerand co shrer, On South house of Uttam Mandal and brother, On f.’;ﬁ‘fg g,f:;?ey fﬁﬂ}f;r:fgfaﬂ:,ﬁ?ffs'f,ic“{ﬂ'f?uﬁ?@%.E?Zi’s',"c'”d'"g wilhoutmitaton,n the Yours faithfuly, o
Easthouse of Fulu Bhadra and brother, On West 8'0" wide Municipality Lane. (Vinay Bhushan) (Vinay Bhushan)
Date:29.10.2022 Sd/-Authorized Officer| |Date: 26/09/2022 Authorized Officer, Authorized Officer
Place : Malda (Indian Bank) Place: Mumbai Chief Manager Chief Manager, ZOSARB, Mumbai Date: 26.09.2022
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Accessible awareness ride

Assam Rising
Guwahati, October 29: Ex-
ceptional passion and de-
termination among a group
of physically challenged
persons has led them to
take the unmatched mission
of creating awareness
through a bike ride across
2500 kms in 10 days. Their
resolve is to promote acces-
sibility for people like them,
creating a barrier-free envi-
ronment and providing the
disabled with friendly ac-
cess in public facilities and
places. The ride has been
ceremonially flagged off
by CP Marak, IFS (retd.),
Member, Meghalaya State
Consumer Disputes
Redressal Commission
from the University of Sci-
ence and Technology

Meghalaya (USTM) on
Saturday in the presence
of Mahbubul Hoque,
Chancellor of USTM, offi-
cials and students USTM
and several office bearers
of All Axom Divyanga De-
velopment Association.
The initiative is fully sup-
ported by the ‘I Can I Will

Four days Chhath
fest1v1ty beglns in HOJal

Assam Rising, Hojai, Octo-
ber 29: Along with the rest of
the country, the four-day
Chhath Puja celebrations be-
gin in Hojai district too with
the rituals of Nahai-Khai (i.e
ritual of bathing and fasting)
on friday. "Devotees start
their day with holy bath early
inthe morning in river or pond
of different ghats of their lo-
cality, and bring some water
to their home to prepare the
offerings.They take only one
meal a day known as "Kaddu
bhat’ cooked only by using
the bronze or soil utensils and
mango woods over the soil
stove. Devotees, mainly
women, keep fast for the
whole day and break their fast
in the evening after sunset on

worshiping Sun.They offer
kheer, puris and fruits in the
puja.",said a devotee. He said
after taking a meal in the
evening, they go on a fast
without water for the next 36
hours which is known as
khairna (breaking the fast) .
Standing in knee deep water
devotees will pay oblation to
the setting Sun on sunday
evening at different ghats
within Hojai District.” Four
day Chhath puja will conclude
on monday morning after
paying Arghyadaan (obla-
tion) to the rising Sun.", an
other devotee added. "Dur-
ing the Chhat celebrations,
We pray to the Sun God. It is
a festival connected with pu-
rity, devotion to the Sun God
who is considered as the
source of life on this earth and
is regarded as the deity who

Academy’ of USTM, an

academy for the physically

challenged talents. The

ride is undertaken by 6

physically challenged per-
°

Visually-impaired Bikram
Everest base cam

tations, Das learnt, unleathe

Assam Rising, Guwahati,
October 29: Bikramjyoti Das
(44), who lost his sight at the
age of 33 after an industrial ac-
cident in Mangalore while
working for a private firm,
steered ahead the wheels of
life and successfully com-

sons by 3 retro-fitted
scooty with pillion facil-
ity. It will cover 2500 kms
connecting 28 districts of
Assam in 10 days. The
riders are: Samsul Haque,
Amir Ali and Saidul
Bhuyan while Upama
Bezbaruah, Abdul Haque
and Mrigangka Das will
be in pillion. The team will
depart from Khanapara
Veterinary Field in the
morning of October 30 and
will ride through South
Salmara, Barpeta, Tezpur,
Dhakuakhana, Tinsukia,
Sivasagar, Hojai, Maibong
and will reach Guwahati

pleted the trekking expedition
to the Everest base camp on
October 27. Bikram, though
being visually impaired, didn’t
stop from ‘opening the eyes’
of others. Interacting with
blind people, learning their
hurdles, tribulations and limi-

launched from USTM

on November 8 next. Spread-
ing awareness of disability is
important because it teaches
people how it affects people’s
lives and how one can help
someone with a disability. It
can be mentioned here that
the Government of India en-
acted the Rights for Per-
sons with Disabilities
(RPwD) Act, 2016 which
came into force from April
2017. The State Govern-
ments are to adopt the
‘Harmonised Guidelines and
Space Standards for Barrier-
Free Built Environment for
persons with Disability and
Elderly Persons’, 2015.

traits of hiking, trekking with the
support of his family members,
walking up and down the stairs,
moving in-and-around his home,
before taking on the challenge
of going to the Everest base
camp. Bikram has anupbeat, de-

Micro-Finance Incentive
and Relief Scheme cheques
distributed in Nagaon

Assam Rising, Nagaon,
October 29: District ad-
ministration of Nagaon
today ceremonially inau-
gurated the distribution of
cheques among 5954
women beneficiaries in the
second phase across the
district under Micro Fi-
nance Relief and Incen-
tives Scheme 2021 here at
the auditorium of Nagaon
Sangskritik Prakalpa. At-
tending the ceremonial
distribution programme as
chief guest, the state
transport minister and the
guardian minister of the

climbs

termined voice. He is confi-
dent in his abilities and has
dedicated his life to taking on
new challenges. While being
blind, he places a high value
on doing things that others
cannot see despite having
functional eyesight.

district Parimal Sukla Baidya
ceremonially inaugurated
the distribution of the
cheques for the second
phase under the scheme
among the female micro loan
borrowers. It is worth men-
tioning that the authority
concerned of the planning
department, has nominated
a total of 5954 female ben-
eficiaries for the second
phase in the district under
the scheme. The minister
today ceremonially distrib-
uted cheques of Rs 20,000
each among over nine female
beneficiaries in the inaugu-

Closing ceremony of Rajbhasha
Utsav-2022 held at Duliajan

Assam Rising, Duliajan,
October 29: The closing
ceremony of Rajbhasha
Utsav-2022 was success-
fully organized on October
27 at OIL, FHQ, Duliajan.
The program was presided
over by Shri Prasanta
Borkakoty, Resident Chief
Executive, OIL, in presence
of Badri Yadav, Dy. Director
(Implementation), Depart-
ment of Official Language,
Ministry of Home Affairs,
Government of India as the
chief guest, Arunjyoti
Baruah, CGM (Admn.), OIL,
Debashis Bora, GM (Public
Affairs), and representa-
tives from Member Offices
of TOLIC-Duliajan and other
officers/employees of OIL.
Present on the occasion,
Badri Yadav, Deputy Direc-
tor (Implementation) appre-
ciated the work being done
by Oil India Limited towards

Language. “Language is
the only medium through
which we can easily ex-
press our thoughts. Today
Hindi is spoken every-
where in the world. Hindi is
slowly becoming success-
ful in making its mark in the
whole world” Speaking on
the occasion, Prasanta
Borkakoty, RCE, OIL em-
phasized that we all should
try our best to learn the lan-
guages. Wherever there is
an opportunity, one should
try to learn languages other
than their mother tongue.
He also said that we should
be proud of Hindi, the Offi-
cial Language of the Union
and try to do our official
work in Hindi as much as

possible. He emphasized on
maximum implementation of
Official Language Hindi in the
offices to meet the annual tar-
gets and called upon others
to be inspired to work as well.
Diganta Deka, Officer (OL),
OIL, while welcoming the del-
egates present at the function,
gave detailed information
about the work being done by

OIL for the progressive
use of Official Language
Hindi. Subsequently, cita-
tions were given to the
winning participants of
various competitions orga-
nized during Rajbhasha
Utsav-2022. Along with
this, the OIL's prestigious
Inter-Regional Official
Language Shield and Inter-

Tender No. Sil/02/2022-23

TENDERNOTICE

Sealed tenders affixing court fee stamp for Rs 8.25/- (Rupees Eight and Paise Twenty-Five only) are hereby

Departmental Official Lan-
guage Shield were distrib-
uted during the program. The
winning member offices of
TOLIC-Duliajan were also
honored with OIL Narakas
Rajbhasha Shield and Cita-
tion. The program ended
with a vote of thanks by
Debashis Bora, GM (Public
Affairs), OIL.

ral programme and the
cheques of incentives
would be distributed cat-
egorically among the rest of
the beneficiaries soon by
the officials of district ad-
ministration as well as other
officials concerned of
those micro financial estab-
lishments. During the dis-
tribution programme, local
MLA Rupak Sarma,
Deputy Commissioner
Narendra Kr Shah, Simanta
Bora, vice chairman of
Nagaon municipality board
as well as other officials of
district administration were
present. While addressing
the occasion, the minister
claimed that Assam was the
only state in the entire coun-
try where the local govern-
ment under leadership of Dr
Himanta Biswa Sarma
thought about the hardship
of the poor women borrow-
ers of the rural areas and
boldly ruled out the relief
and incentives scheme
2021 to lessen the turmoil
of the poor rural women of
the state. The minister ap-
plauded Dr Sarma for his
bold implementation of the
scheme in the state.

4 3t aghar
Bankof Baroda

==

BORGHAT BRANCH, TEZPUR
M.D. Road, Near Eid Gah Field,
Tezpur, Dist. Sonitpur, Assam- 784001
Email: borgha@bankofbaroda.co.in

VEHICLE FOR SALE

The following vehicle/Equipment financed by Bank of Baroda, Borghat
Branch, Tezpur in favour of Smt. Meghali Saikia and Seized from the
defaulting Borrower is available for sale. Person interested to buy the
vehicle may contact the undersigned for physical inspection and details
of the vehicle. Offer letter should accompany a refundable/adjustable
Banker's Cheque/DD for Re.50,000/- (Rupees Flity Thousand Only}
as Earnest Money Deposit (EMD) for the Vehicle. Intending buyer may
submit their offer letter for the Vehicle in sealed envelope subscribed on
the front as “Quotation for purchase of vehicle No. AS 12 AB 6099"
and Name of the Vehicle mentioned below and the same should reach

A/C Non A/C Rooms N . invited from reputed Govt registered Firm/Supplier for supply of the following items under SOPD scheme. The . !
ith Car Parkine At POGL fulfills all our wishes.", said implementation of Official details may be seen in the bid document available in the O/o The Silviculturist, Assam, Basistha, Guwahati-29 th_e undersigned by 4:00 PM on or before 17:11-2022- Sealed quotations
with Lar Farking . Vinod Gupta, member Surya . during the working hours of the office day. Tenders will be received by the undersigned on or before 10 will be opened at 5:00 PM on 17.11.2022 in Bank of Baroda, Borghat
Brahmaput.ra, Chandmari, Shasti Mahoutsav Samity to Koliabhomora November 2022 up to 3:00 PM (IST) and will be opened in the same day in presence of tenderers at 3:30 PM Branch, Tezpur premises in the presence of intending buyers who have
Guwahati-21 Ph. WA : Our Correspondent  at bridee to be (1ST). The rate should be put including all taxes as admissible. The bid document should be procured from the submitted their offer. Successful bidder will have to deposit the quoted
9678009493/9707183470 Shivbari Ghat here g office of the undersigned on payment of Rs 500.00 (Rupees Five Hundred Only) through demand draft pledged to price in full within 05 (Five) working days from the date of opening of the
: closed for 1 month the undersigned for each tender paper. quotation or any such time as extended by the Branch Head, failing
Assam Rising, Kaliabor, The intending tenderer shall quote the rate in rupees(words). which the EMD deposited by him shall be forfeited and the vehicle will
“ October 29 : From Novem- SI Items Specifications Valued (3) be sold forthwith. The vehicle/Equipment will be sold on “As is where
ber 1, the old Kolia No. is” basis and will not be sold below reserved price fixed by the Bank.
g, EMC ARE Bhomora bridge will be 1 Digital camera 1 No. NIKON Z5 Kit with NIKKOR Z The undersigned reserve the right to accept or reject all or any of the
closed to traffic for 24-200mm {/4-6.3 lens pffers withoult assigping any reason thereto. The vehicle may be
ol ngﬂfg&gugfrgdﬁl‘}a&lz}ngE‘?MA repairs.The decision was 5> | Binoculars2 Nos. NIKON 7549 Monarch 7 10x42 4,87,500.00 inspected during business days and hours of the Bank.
Affliated to: SSUHS, Gowt. of Asssaim, ASTU Gowt. of Assam, ANC Govt of Assam ]t:)a!(den before thf1 r}rel:;v 3 GPS Handsct 2Nos. GARMIN GPS Map 78s eg;?zg}eiz ‘ZZL;; i;l;};ii 8l 1No. ¥:¥:;:ﬂ(:ge ::(:ZD:Bszzgst;on :esze;\;eszg;:e
ridge was opened. The 7 | Dveroth ror 5 Nos, v Model hty- ( s.2,82,300/-
Kolia Bhomora Bridge, e e Tl L e T five hundred) only Engine No.: REVTRNOSCYXK26036
which connects Kaliabor olostat \achine With Seanier (Ho- | ManoniRe Chassis No.: MATE26350MKC19725
and Tezpur in the districts Janasanyog/C/12795/22 Silviculturist, Assam, Basistha, Year of Manufacture: 03/2021
of Nagaon and Sonitpur Guwahati-29 Colour of Vehicle: DAYTONA GREY

respectively, has seen
constant traffic since it
opened in 1987. As a re-
sult of continuous usage,

Date: 30-10-2022
Place: Tezpur

Branch Head
Bank of Baroda, Borghat Branch, Tezpur

& BPharm < BSc Nursing
< D Pharm < GNM

ADVERTISEMENT
In pursuant to Letter No.HC.VII-33/2018/7257/A dated 25.08.2022 of the Hon'ble High

\ parts of the rails on the Court, applications are invited in "Standard Form" from eligible candidates who are citizens of India as FORM A
s B Pharm (Lateral) bridge are currently dam- defined in Articles 5 to 8 of the Constitution of India, domiciled in the state of Assam for filling up th {Under Regulation eﬁ’ﬂfﬁﬂwﬁﬂfmp Boand of India
{Ingalvency Resclution Process for rate Persons) Regulations, 2016)

following posts for the proposed "Exclusive POCSO Court (ePOCSO Courts)"in the Chirang district

aged. According to the ad- FOR THE ATTENTION OF THE CREDITORS OF

< Master in Hospital

ministration. certain road judiciary purely on contractual basis/hiring, for the financial year or till the scheme ePOCSO Courts DARJEELING ORGANIC TEA ESTATES PRIVATE LIMITED
. = . e el 2,1150 ol may be continued by the Govt. at the Centre and the State. The selection candidates/staff shall join on TName e dob RELEVA“TDPA_:;TCU(';ARS_ T Srvaio Tiiad
Admlnlstratlon p .. . the day of inauguration of the ePOCSO Courts in Chirang district. - rame evor eljoging Drgantc ea m
— Beglnnlng on November 2. |Date of |noorporahonof OOI'DOI'HE debtor |13.01.200¢
la 1. the brldge will be shut sl. Name of the post No. of post Monthly salary on Requisite Qualification 3. m?::lg under which ;”TPOTEW R:%::;amr ofthompanles - Kolkata, Ministry of
1 e . > : P
Facilities Available downfor the whole month No. — contractual basis : : : 4. | Corporate dentty No. Limited Liabiity | LOT13ZWB2009PTC131887
. 1 Technical Assistant | 01(one) Rs. 26,000/- BCA with 60% marks in aggregate or equivalent \dentification No. of corporate debtor
98 5 40 073 5 5 @ www.ngiguwahati.in eputy Commissioner grade from a recognized university with at least 5. |Address of the registered ofice and _ [Registered Office: Clo Reaus Grandeur Officas
Dev Kumar Mishra clari- 1(one) year working experience from a reputed principal office (if any) of debtor] “laﬂ'lThaLkmgaﬁn m do th Floor, 4A Abanindra
mfo("lnglguW&hatl in 0 a institution/organization.  Retired  staff  of Previous| :ltuated at 34A Meiua'lf Street, 7th Floor,
98540 073 56 = ﬁed thlS durlng'a news Subordinate Judiciary having the aforesaid 5 insoen pry— 28102032520 West Bengal)
Campus: NH-37, Santipur, Mirza, Kamrup Asssam-'? conference on Fnday_ qualification may also apply. ¥ ammoggdn;mr:oem aite in respect
s 2 Stenographer 01(one) Rs. 20,000/- Candidate must have passed Higher Secondary 7. |Estimated dats of closure of insolvency | 25.04.2023
Examination from any recognized | |resolution process
Board/Council/University. ~ Candidate  should 8. N:g;:e and r;ggistr_atior wmher_oftsthe f:BﬁéISgRgnuN%ml e IPA001/ IP-PO1482 | 20169
; it ; insolvency professional acting as interim n
;’fsses N /gh th Dc'jp'f"ma/ f;'“;'clatte o n resolution professional 112251 (AFA valid till 18.10.2023)
enograpny/shorthand from 171 Folytechnic or 9. |Address and e-mail of the Intarim |Address: AH — 276, Salt Lake, Sector— Il, Kolkata —
any other legally recognized Institute. Must have Resalution Professional, as registered | 700091
adequate knowledge of Assamese language. with the Board Emall: ip.santanubrahma@gmail.com
Retired staff of Subordinate Judiciary having the 10. Addressndand e_'mﬂet'omh? usalil‘mf: ?ggorsﬁs:AH—Z'.’S, Salt Lake, Sector - Il, Kolkata —
aforesaid qualification may also apply. COrespof ool SNGa Wi Iniarim reso! i . ] -
3 Office Assistant 02(two) Rs. 18,000/- Graduate in any discipline from any Govt. p fonl — - Email: dotspl irp@gmail.com (p omal id)
h ized University. Must h 6 (si h 11. | Last date for submission of claims 11-11-2022
(each) rgcognlz;f niversity. uAs 'ave (?IX) months 12 |Classes of credtors, f any, under clause |NA.
diploma in computer application. Retired staff of {b) of sub-section (6A) of section 21,
Subordinate Judiciary having the aforesaid ascerfained by the interim resclution
ificati professional
qualification may also apply. N Finsol Professionals INA
i A i i 13.|Names of Insdlvency Professionals .
4 Driver 01(one) Rs. 15,000/ Candld?tes must h'ave' cla‘ss elght‘ standarld from identified to act as Authorised
recognized school/institution having a valid LMV Representative of creditors in a class
Driving License issued by the competent {Three names for each class)
Authority. Those who have passed HSSLC (Class 14. { } Relevant Forms and E ; Weblink: hitps/fibbi.gov.in/home/downloads
Xll) or above shall be ineligible to apply for the b Dela'lsmauﬂ'onzed representatives N.A.
said post. Notlea lsherebyglven lhaHha Hon'ble National Company Law Tribunal, Kolkata has ordered the
5 Office peon 02(two) Rs. 12,000/- Candidates must possess the minimum ofa mumte;sdvemymsghhm process of the ‘Darjesling Orgachea Estates Private Limitsd’ on 28.10.2022.
: e Tha creditors of 'Darjesling Crganic Tea Estates Privats Limitad are heraby called upen to submit their claims
(each) educational qualification of Class VIl standard with proof on or before 11.11.2022 to the interim resolution professional at the address mentioned against enfry
and those who have passed HSSLC (Class XIl) or no. 10.
r 2 z above shall be ineligible to apply for the said post. m&nﬁgﬂmmﬁnsggimwmgmmrm pr%uf":ya;smnic means only. All other creditors may submit
@ WWW-damandlnbaﬂangUD-in For terms & conditions and other details may be seen at the Chirang District Judiciary official Aﬁnancig gﬁﬁtgr belonginéz1 ’h‘ha cla§s.Tslisted agf:;g_st el}mlr isr}gam, gha:l ingi;ate i% c;l;oi&enf aumgrig
; . ; el : represen m among the three insolvency professionals against entry no. act as authori
assamrising@gmail.com website- http:// chirangjudiciary.gov.in/ Sd/- District & Sessions Jud reprasentative of the class [not applicable] In Form CA.
£ - District ¢ essions Judge, Submissicn of false or misleading proofs of clalm shall zitract penalties.
um
o . . Kelkata, the 30th of October 2022 CA Santanu Brahma
Q 94010-33823 Janasanvoe/D/14926/ 22 Chalcrg!an’ S"Ilfc.“i’“ Board Interim Resolution Professional (IRP) of Darjesling Organic Tea Estates Pyt. Ltd, (DOTEPL)
yog irang, Kajalgaon IBBI Regn. No. [BBIIPA-01/IP-P01482/2018-19/12251 (AFA valid til 18.10.2023)
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankrupicy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
DARJEELING ORGANIC TEA ESTATES PRIVATE LIMITED
RELEVANT PARTICULARS
. |Name of corporate debtor Darjeeling Organic Tea Estates Private Limited
. | Date of incorporation of corporate debtor {13.01.2009
. | Authority under which corporate Registrar of Companies - Kolkata, Ministry of
debtor is incorporated / registered Corporate Affairs
. |Corporate Identity No./ Limited Liability | U01132WB2009PTC131897
Identification No. of corporate deblor
5. |Address of the registered office and qui?te[gd_l%ﬁ\gg: ACﬂud_Re tl'tlws F?ranﬁguADOﬁi%es
i i rivate Limited, rcadia, oor, anindra
principal offce (f any) of corporate debtor| [ TERE T &Sieri: Kolkata 700015, WE.
Previously situated at 34A Metcalf Street, Tth Floor,
olkata 700013, West Bengal)
6. |Insolvency commencement date in respect| 28.10.2022
of corporate debtor
7. |Estimated date of closure of insolvency | 25.04.2023
resolution process
8. |Name and re?istration number of the | CA Santanu Brahma
insolvency professional acting as interim |IBBI Regn. No.: IBBI / IPA-001 / IP-P01482 / 2018-19
resolution professional /12251 (AFA valid till 18,10.2023)
9. [Address and e-mail of the Interim |Address: AH - 276, Salt Lake, Sector - I, Kolkata -
Resolution Professional, as registered {700091
with the Board Email: ip.santanubrahma@gmail.com
10.|Address and e-mail to be used for|Address: AH - 276, Salt Lake, Sector - I, Kolkata —
correspondence with the interim resolution | 700091
professional Email: dotepl.irp@gmail.com (process email id)
11. | Last date for submission of claims 11-11-2022

12. |Classes of creditors, if any, under clause |N.A.
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13.|Names of Insolvency Professionals|N.A.
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14.|(a) Relevant Forms and Rl
b} Details of authorized representatives | (
are available at:
Notice is hereby given that the Hon'ble National Company Law Tribunal, Kolkata has ordered the commencement
of a corporate insolvency resolution process of the ‘Darjeeling Organic Tea Estates Private Limited' on 28.10.2022.

s wlr| o

a) Weblink: https//ibbi.gov.infhome/downloads
b) N.A.

The creditors of 'Darjeeling Organic Tea Estates Private Limited' are hereby called upon fo submit their claims
rv‘«m1%mol on or before 11.11.2022 to the interim resolution professional at the address mentioned against entry
T:-e financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against entry no. 12, shall indicate ils choice of authorised
representative from among the three insolvency professionals listed against entry no. 13 to act as authorised
representative of the class [not applicable] in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.
Kolkata, the 30th of October 2022 CA Santanu Brahma
Interim Resolution Professional (IRP) of Darjeeling Organic Tea Estates Pvt. Lid. (DOTEPL)
IBBI Regn. No. IBBI/IPA-01/IP-P01482/2018-19/12251 (AFA valid till 18.10.2023)
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